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IN THE NATIONAL COMPAIfY LAW TRIBUNAL

MUMBAI BENCH, MUMBAI

Intech Overseas Projects (lndia) )

Private Limited, a company )

incorporated under the Companies )

Act, 1956 having its registered office )

al l073ll,2, Mutha Road, at Post )

Pirangoot, Tal Mulshi, Punc )

4t2t1L. )

CORAM:

Honble B.S.V. Prakash Kumar, Member (Judicial)

Hontle V. Nallasenapathy, Member (Technical)

csP No.10a7 0F 2017

IN

csA No.593 0F 20L7

Under Sections 23O to 232 of the Companies

4ct,2013

In the matter of Schcme of Amalgamation of
Intech Oyerseas Projccts (lndia) private Limited,

the Transleror Company with Statfield

Equipments Private l-imited, the Transferee

Company

1. Advocate Shruti Kctj i- Pednekar

2. Advocate Rahul Risbud

3. Advocate A. S. Lambhatc

4. Advocate Sunila Chavan

Petitioner Company

ORDER DELIVEIiED ON: I4rH DECEMBER,2017

PER: V. Nallasenapathy, Membcr ('fechnical)

1. Petition Admitted.

2. Petition fixed for hearing on 25,t,JanuaD,, 20 1 l]

Advocate for the Petitioner:

ORDER
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csp I 087./130-232/NCL f /MB/MA|1120I1

l,eamed Advocate for the Petitioner statcs that in pursuance of the

directions contained in Order dated 2l"t Scptcmber, 2017 passed by the

Tribunal in Company Scheme Application No.593 of2017, the meeting of

Equity Shareholders was held on Mondal,, 131r, Novembcr, 2OL7 and

requisite quorum was present and the Scheme uas approved

unanimously by all the Equity Shareholdcrs wi[hout any modihcations.

The Chairperson appointed for the meeting has liled his report dated 14th

November, 2017 which is annexed as Anncxurc G to the Perition.

The kamed Advocate for the Petitioner Company further submits that

the Company Scheme Petition is filed in conson.rnce with Section 230 to

232 of the Companies Act, 2013 alongvr'ith thc order passed in Company

Scheme Application No.593 of 2017.

The Counsel for t}le Petitioner further submits that as directed by this

Tribunal, notices have becn served upon all thc Regulatory Authorities,

namely, Central Government through Regional Director and Registrar of

Companies, Pune, concerned Income 'Ia-\ Authority and Ollicial

Liquidator. No representation is received by the Petitioner Company from

any Regulatory Authority. The requisite information callcd for by the

office of Regional Director and Auditor appointed by this Tribunal to

assist the Oflicial Liquidator has already becn submitted by the

Petitioner Company and no further information has been sought for.

At least l0 clear days before the date fixed for hearing, Petitioner to
publish the Notice of hearing of Petition in two local nervspapers, viz.

"Indian Express" in English languagc and rranslatiorr thereof, in
"toksatta', in Marathi language, both having circulation in Pune as per

Rule 16 of the Companies (Compromiscs, Arrangements and

Amalgamations) Rules, 20 16.

The Petitioner to Iile an Aflidavit of Service regarding the directions given

by the Tribunal 3 (Three) days before the date fixed for final hearing and
do report this Tribunal that the direction regarding the issue of
advertisement of t}Ie notice has been duly complied with.

'sd/- sd/-
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V. Nallasenapathy, Member (T) B. S. V. Prerkash Kumztr, Member U)


